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IN THE CENTRAL AMiInISTRATIVE TRIBUMAL, JAIFUR BEHCHY JALHIR.

QA 414/2003 DATE OF ORDER: 11.,95.;2003

Dinesh Kumar Bangad son of Shri Purzoshattam Das Bangad, agad
amund 43 yzars. Resident of Plot No, 112, Mozi Colony, Malviya
Nagar, Jaipurd

i, ol Applicantd
VERSUS

1. Union of India through Sacretary, Department of Revenu2,
Ministry of Finance, Block-I, Mew Delhiy

2 The z,i,gmtfé:g;_;_.(P&V), Cantral Board of Sxcise and Custom,
North Bloclk, New Delhiy

34 The Comissioner, Central Board of Excis® and Custom
Dep artment, Statute Circle, Jaipur. '

Jded Respondents
Mr. Anit Nath Mathur, Couns=l for the applicant.

CORAM :

Hon'ble Mri M.L¥ Chauhan, Mamber (Judicial)
Hontble Mr, A.K, Bhandari, Member (Administrative)

OMER (ORAL)

The applicant who is presently working a3 Appraiser with
the respondents has fil:d this OA praying for the following
reliefs; -

"(i) Original Applicatisn may kindly be allowed,!

(ii) Dirszctions may be given to the respondents to promote
the apflicant in Grade~A or in alizimavive dirzctions
may be issued to the respondents to decide hiz repre-
sentation within 7 days.

(ii1) Cost of th2 Original A;%plication be award=d in favour
of the humblz applicant, :

(iv) Any other order or relief which this Hon'ble Tribunal
deenms just and propar may kindly be passed in favour
of the aspplicant.®

2. The lz2amed counsel for the applicaint contends that applicant

has filed a mpresentatim dated 08.04.2058 £o the raspondent Not
2, which has not bean descided till date, He furthar submits that
his client will be satisfiad if the diractions is given to the
respond2nts to decide his representation datad 3.34,2003 within the
stipulated time, ’
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3! In the facts and circumstances of th2 case, without going
into the merits of the casz, it is hereby directed that acplicant
shall make fr:sh represantation to respondent No 2 within a period
of fifteen days with copy to respondent No, 3 for infomation In
that 2vent, the respondent No. 2 15 directed to dacide the represen
taticn of the applicant by speaking and reasoned order within <ne
month from the date of receipt of such representationy

4, Wz‘.th thess observstions, this OA is disposed of o . 707 ii=dl
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